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Police accused of detaining Kuravar
minors, torturing parents in custody

PEARSON LENEKAR SR
@ Perambalur

THE Perambalur district police
have been accused of illegally
detaining two minor children,
belonging to Kuravar commu-
nity, and subjecting their par-
ents to custodial torture for
more than 48 hours in a suspect-
ed theft case involving the male
members of the family.

The relatives of the family
claimed that an eight-year-old
boy, eight-month-old baby, their
mother V Chellammal (25), fa-
ther P Vijayakanth (33), and his
brother Dhanush (20) were
picked up near Keelavasal in
Thanjavur on Monday evening
by the Padalur police of Peram-
balur district “without any
warrant or intimation”. Reject-
ing the complaint of illegal de-
tention, the Perambalur police,
however, said that Vijayakanth,
Dhanush, and another person
identified as V Suresh (33) were
arrested by them on Wednesday
in connection with five burgla-
ry cases in and around
Perambalur.

Speaking to TNIE, Perambal-
ur SP Adarsh Pachera said,
“They are habitual offenders.
Whenever they are arrested,
they make such allegations.
The children were not held in
custody. The existing case
records support police’s ac-
tion.” The three accused are
now lodged in Perambalur sub-
jail, sources said.

The relatives of the victims
said that after the arrest on
Monday (June 23), they called

Chellammal is currently staying with her
children at a relative's house | exeress

emergency helplines and had
also sent a formal complaint to
the CM’s Cell on Tuesday. They
also attempted to file a missing
person complaint with the Val-
lam police in Thanjavur, but
were turned away. According to
anaffidavit filed by the victim’s
family in Thanjavur magistrate
court on Wednesday, Chellamal
and the children were released
from custody by the police on
Wednesday. Speaking to TNIE
on Wednesday, Chellammal
said, “They locked me and my
children inside a room. It wasn’t
a police station. It looked like an
isolated building. I could hear
my husband being beaten. They
kept threatening us to confess.
My children were terrified.”
She also alleged that she was
subjected to verbal abuse and
pressured to admit to the
crimes. She is currently staying
with her children at a relative’s
house in Thanjavur. According
to the affidavit filed by Chellam-
mal’s relative M Rasathi in the

Thanjavur court, the men were
blindfolded, tied, and assaulted
in custody, while the woman
and children were hidden un-
lawfully. The court, however,
rejected the plea for protection
and action against police citing
jurisdictional issues.

According to a release issued
by the Perambalur police late
on Wednesday, Vijayakanth,
Dhanush, and Suresh were ar-
rested in connection with five
burglary cases in and around
Perambalur. “A special police
team traced the suspects to
Thanjavur and recovered the
stolen jewellery,” the police re-
lease said. Therelease, however,
did not have any information
about the exact quantum of re-
covery, detention date, or about
‘suspect’ Chellamal.

K Jayasudha, executive direc-
tor of Witness for Justice, said
the organisation filed com-
plaints with Thanjavur and
Pudukkottai police, child pro-
tection officials, SC/ST com-
missions, and the NHRC on
Tuesday. “Detaining children
without following proper legal
protocols is a grave violation,”
she said.

Advocate S Vinoth Kumar,
also associated with Witness for
Justice, added, “Even if the
children weren't accused, they
must be presented before a
Child Welfare Committee. Hold-
ing them in an undisclosed loca-
tion without informing guardi-
ansor child welfare authorities
is not just a lapse; it’s a funda-
mental breach of the child's
right to safety and dignity.”
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NHRC issues notices to UP govt over
death of 3 prisoners in Varanasi
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The National Human Rights
Commission (NHRC) has
issued a notice to the Uttar
Pradeshgovemmentover the
reported death of three pris-
oners in two days in the jails
of Varanasi.

The Commission hastaken
suo motu cognisance of the
inddent and has issued notices
to the State Director General,
Prisons, and the Varanasi
Police Commissioner calling
for a detailed report on the
matter within two weeks ime,
an official press release of the

Commission said on Thurs-
day.

Therepon isexpected to
includethe inquestandpost-
mortem examination reports,
alongwithinitialhealthscreen-
ingreportsofall three prisoners,
as well as the magisterial
Inquiry reports.

Accordngtoa mediareport,
three prisonersdied incustody
inVaranasi, oneaftertheother
on 15and 16June. Reportedly,
a male doctor and a female
prisoner lodgedin the District
Jail died duetoillness, whereas
anotherlodged in the Central
Jail of Varanasi died due to
heart attack.



STATESMAN, Bhubaneswar, 27.6.2025

Page No. 1, Size:(8.47)cms X (32.77)cms.

NATIONAL HUMAN
RIGHTS COMMISSION

NHRC seeks report
from Odisha on
public humiliation
of migrants

from Bengal

STATESMAN NEWS SERVICE
BHUBANESWAR, 26 JUNE

The National Human Rights
Commission has soughtan
action taken report from
Odisha policeon the alleged
harassment -stripping and
parading of migrantworkers
from West Bengal in Sun-
dargarh district.

Actingon apetition filed
by rights activistand lawyer
Akhand, the NHRC asked
theOdisha police to ensure
the needful action and submit
the actiontakenreport within
four weeks,

Though the incidenttook
place over allegations of
misconduct towards a
woman on 11 December
last year, police kept mum
by not arresting the mis-
creants , the petitioner
alleged.

The actions of the mob
constitute a blatantviolation
of Fundamental Rights ,
International Human Rights
norms International
Covenanton Civil and Polit-
ical Rights (ICCPR)and legal
provision under Bharatiya
NyayaSanhita (BNS), it said.

The petition also sought
foradequate compensation
to thevictims for the mental
agony, physical harm, and
violation of their dignity.
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39 91 & 1Y Al B 5 31 BB

https://www.livehindustan.com/ncr/new-delhi/story-nhrc-report-highlights-women-s-
workforce-participation-in-india-201750952134004.amp.html
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ARSI fdd1g IR RR gEa™ &t geH1 IR NHRC A forn aa: I3

https://jantaserishta.com/local/odisha/nhrc-took-suo-motu-cognizance-of-the-incident-of-
shaving-of-head-on-inter-caste-marriage-4107965
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NHRC = ST & 3 AT o AT 814 3R HId BT 1 fordT

https://jantaserishta.com/local/jammu-and-kashmir/nhrc-takes-cognizance-of-
disappearance-and-death-of-3-people-from-kulgam-4107524
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NHRC issued notice to CS seeking report on 'purification ritual' of a ST
woman for marrying SC man in Odisha

https://jharkhandstatenews.com/article/top-stories/9725/nhrc-issued-notice-to-cs-
seeking-report-on-purification-ritual-of-a-st-woman-for-marrying-sc-man-in-odisha

The National Human Rights Commission (NHRC), India, has taken suo motu
cognisance of a media report that the family of a woman from a Scheduled Tribe
community was subjected to a social boycott by the villagers after her marriage to a
man belonging to a Scheduled Caste in Rayagada district of Odisha.

Reportedly, the villagers demanded a purification ritual if the family of the woman
wanted to be accepted back into the community. They were threatened with an
indefinite boycott in case they refused to comply with the ritual.

The Commission has observed that the contents of the news report, if true, raise
serious issues of violation of the human rights of the victims. Therefore, it has issued a
notice to the Chief Secretary, Government of Odisha, calling for a detailed report on the
matter within two weeks.

According to the media report, carried on 21st June, 2025, the members of the family of
the woman reportedly succumbed to the diktat of the villagers, and as a part of the
ritual, the heads of 40 members of her family were tonsured.
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Public Parade of Theft Accused in Jammu Sparks National Outcry, NHRC
Complaint Filed

https://kashmirlife.net/public-parade-of-theft-accused-in-jammu-sparks-national-outcry-
nhrc-complaint-filed-395141/

SRINAGAR: A public parade of a theft accused in Jammu, where he was allegedly
garlanded with slippers and made to sit shirtless on a moving police vehicle, has
triggered sharp condemnation across the country. Eleven lawyers, including advocates
from the Supreme Court and High Courts of Delhi, Patna, and Jammu and Kashmir,
have filed a formal complaint with the National Human Rights Commission (NHRC),
calling the incident a “gross violation of human dignity and constitutional safeguards.”

The complaint, led by Nikhil Padha, an advocate at the Jammu and Kashmir and
Ladakh High Court and founder of the group Human Rights and Harmony, points to at
least two recent episodes of alleged police misconduct — one in Gangyal on June 11,
and the second in Bakshi Nagar on June 24.

The most recent case involves a 24-year-old man, reportedly from Kashmir, who was
arrested on theft charges from the premises of a government hospital in Jammu. He
was allegedly garlanded with shoes, stripped shirtless, tied up, and paraded on the
bonnet of a police vehicle. Videos of the incident went viral on social media, drawing
outrage and prompting comparisons with previous custodial abuse cases.

The group of signatories in the NHRC petition includes Supreme Court lawyers Sonal
Gupta and Reetik Jasrotia, Delhi High Court advocates Namita Chhabra and Padamja
Sharma, Patna High Court advocate Rameez Rena, and several others from the
Jammu and Kashmir High Court. Their joint complaint to NHRC Chairperson Justice V
Ramasubramanian said:

“These actions, widely circulated through media and social platforms, constitute a gross
violation of human rights, the right to dignity, and established jurisprudence on custodial
rights under Indian law.”

The complaint further alleges that instead of following lawful procedures, police are
turning to public humiliation as a form of “performative punishment,” undermining the
foundational principles of justice and constitutional order.

Meanwhile, Mirwaiz Umar Farooq, chairman of the Hurriyat Conference and the Valley’s
chief cleric, also issued a strongly-worded statement. “Is this how Kashmiris will be
treated in their own land? Stripped of human dignity! Paraded and shamed!” he wrote
on social platform X, accusing the police of targeting individuals based on their region
and religion. He compared the incident to the 2017 Budgam case where a Kashmiri
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civilian was tied to an army jeep by Major Gogoi and paraded through villages. “It's a
shame on the system and mindset,” the Mirwaiz said, demanding action against the
perpetrators.

Responding to the backlash, Senior Superintendent of Police (SSP) Jammu Joginder
Singh has ordered a departmental inquiry into the June 24 incident. Police sources say
that the officer involved may face suspension pending the outcome of the investigation.
The National Human Rights Commission is yet to issue a formal response to the
complaint. However, the growing chorus of voices — from human rights advocates to
political and religious leaders — suggests that the issue is unlikely to die down soon.
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Lawyers Move NHRC Over Public Shaming Of Accused By Jammu Police

https://kashmirobserver.net/2025/06/26/lawyers-move-nhrc-over-public-shaming-of-
accused-by-jammu-police/

Jammu- A group of prominent advocates has lodged a complaint with the National
Human Rights Commission (NHRC) alleging public shaming and unlawful parade of
accused persons by the police in Jammu.

The complaint was lodged by 11 lawyers led by Nikhil Padha, an advocate in the
Jammu and Kashmir and Ladakh High Court and founder of Human Rights and
Harmony.

It came a day after a man accused of stealing was paraded on the streets Jammu after
being garlanded with shoes.

Supreme Court lawyers Sonal Gupta and Reetik Jasrotia, advocates Namita Chhabra
and Padamja Sharma of Delhi High Court, advocate Rameez Rena of Patna High
Court, advocates Akarshan Magotra and Abrar Hussain of J-K and Ladakh high Court
and lawyers Lavanya Bhatt, Rishika Chaurasia and Jiya Gupta were the other
signatories in the complaint, which flagged the public shaming of alleged criminals after
their arrest in Gangyal on June 11 and in Bakshi Nagar on June 24.

“‘We, the advocates enrolled with various courts across India, write to you with grave
concern and utmost urgency regarding recent events in the Union Territory of Jammu
and Kashmir wherein police personnel engaged in unconstitutional acts of public
shaming and parade-like punishments of accused persons.

“These actions, widely circulated through media and social platforms, constitute a gross
violation of human rights, the right to dignity, and established jurisprudence on custodial
rights under Indian law,” said the complaint addressed to NHRC Chairperson Justice V
Ramasubramanian.

The advocates said they have observed with collective anguish, and professional
obligation, that law enforcement authorities are bypassing constitutional safeguards and
replacing lawful investigation procedures with performative public punishment, leading
to irreversible damage to the dignity and fundamental rights of the accused persons.

In a dramatic incident in the heart of Jammu on Tuesday, a suspected thief, linked to a
busted gang, was publicly humiliated with a garland of shoes and made to sit on the
bonnet of a moving police vehicle, prompting an official inquiry.
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A video of the incident, purportedly showing several onlookers cheering the act,
surfaced online, sparking a debate among social media users, with many questioning
the legality and ethics of the police action, with some even terming it “jungle raj”.

Condemning the incident, Jammu SSP Joginder Singh ordered a department inquiry
into the matter.

Singh said the police action was “unprofessional, unbecoming of the members of a
disciplined organisation”, and called for stern action.

“To ascertain the actual facts, a preliminary inquiry is hereby ordered and entrusted to
the SDPO, City North, Jammu, who will inquire into the matter and submit his findings to
this office within a week’s time,” the SSP said in an order.
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NHRC Seeks ATR From Sundargarh SP In Mob Violence Case

https://ommcomnews.com/odisha-news/nhrc-seeks-atr-from-sundargarh-sp-in-mob-
violence-case/

Bhubaneswar: National Human Rights Commission sought an Action-Taken Report
(ATR) from Sundargarh SP in connection with a mob violence and public humiliation
case.

The Commission’s order came in response to a petition filed by rights activist and High
Court advocate Akhanda.

According to petition, the incident occurred on December 12, 2024, where local
residents attacked a group of workers, forcibly stripping them, tying their hands, and
parading them semi-nude on Mission Road. The mob action reportedly followed a police
complaint filed by a local woman alleging one of the workers had attempted to outrage
her modesty.

Despite being taken to the police station, the victims saw no action against the
perpetrators, with no arrests made in connection with the brutal mob assault.

Advocate Akhand, deeply disturbed by the incident, filed a complaint with the NHRC on
December 16, 2024, highlighting serious human rights violations.

Taking note of the complaint, the NHRC has issued formal directions to the
Superintendent of Police, Sundargarh to conduct an impartial and time-bound
investigation into the matter and submit an ATR.
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NHRC issues notices to UP govt over death of 3 prisoners in Varanasi

https://www.thestatesman.com/india/nhrc-issues-notices-to-up-govt-over-death-of-3-
prisoners-in-varanasi-1503449877.html

The National Human Rights Commission (NHRC) has issued a notice to the Uttar
Pradesh government over the reported death of three prisoners in two days in the jails
of Varanasi.

The National Human Rights Commission (NHRC) has issued a notice to the Uttar
Pradesh government over the reported death of three prisoners in two days in the jails
of Varanasi.

The Commission has taken suo motu cognizance of the incident and has issued notices
to the State Director General, Prisons, and the Varanasi Police Commissioner calling for
a detailed report on the matter within two weeks time, an official press release of the
Commission said on Thursday.

The report is expected to include the inquest and post-mortem examination reports,
along with initial health screening reports of all three prisoners, as well as the
magisterial inquiry reports.

According to a media report, three prisoners died in custody in Varanasi, one after the
other on June 15 and 16. Reportedly, a male doctor and a female prisoner lodged in the
District Jail died due to iliness, whereas another lodged in the Central Jail of Varanasi
died due to heart attack.

The Commission has observed that the contents of the news report, if true, raise
serious issues of violation of human rights. Therefore, it has issued notices to the
Director General, Prisons and the Commissioner of Police, Varanasi, Uttar Pradesh,
calling for a detailed report on the matter within two weeks.
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Stripping of migrant workers from Bengal: NHRC seeks ATR from Odisha
police

https://www.thestatesman.com/india/stripping-of-migrant-workers-from-bengal-nhrc-
seeks-atr-from-odisha-police-1503449928.html

The National Human Rights Commission has asked the Odisha police to submit an
action taken report on the alleged stripping and parading of migrant workers from West
Bengal, with their hands tied by a group of locals in Sundargarh district.

The National Human Rights Commission has asked the Odisha police to submit an
action taken report on the alleged stripping and parading of migrant workers from West
Bengal, with their hands tied by a group of locals in Sundargarh district.

The top rights panel acting on a petition filed by rights activist and lawyer Akhand, asked
the State police to ensure the needful action and submit the action taken report within
four weeks on the alleged public humiliation of migrant workers.

Though the incident took place over allegations of misconduct towards a woman on 11
December last year, police kept mum by not arresting the miscreants despite the
sensitive nature of the incident, the petition stated.

The actions of the mob constitute a blatant violation of Fundamental Rights under the
Constitution of India, International Human Rights Norms like Universal Declaration of
Human Rights (UDHR) and International Covenant on Civil and Political Rights
(ICCPR), and legal provision under Bharatiya Nyaya Sanhita (BNS), it said.

The petition also sought adequate compensation to the victims for the mental agony,
physical harm, and violation of their dignity.

It also urged the apex rights panel to Issue directions for the protection and
rehabilitation of the victims to ensure their safety and prevent further harassment.
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First ever Global Torture Index flags India as ‘high risk’ country

https://www.thenewsminute.com/news/first-ever-global-torture-index-flags-india-as-high-
risk-country

The Index flags India, alongside Libya, Honduras, Belarus, Colombia, Turkey, the
Philippines, and Tunisia, as high risk countries for systemic torture and reprisals against
victims and defenders.

When Delhi University professor GN Saibaba died six months after spending over eight
years incarcerated under the Unlawful Activities (Prevention) Act (UAPA), he became
one among many haunting symbols of India’s crackdown on dissent. From his
wheelchair, to his cell in Nagpur, to his eventual death, his life marked the brutal costs of
state impunity. A journalist, Siddique Kappan, spent two years in prison for merely
travelling to report on a sexual violence in Hathras. These cases are not aberrations,
says a new global study released on Wednesday, June 25.

India has been ranked as “high risk” in the Global Torture Index 2025, a first-of-its-kind
annual assessment developed by the World Organisation Against Torture (OMCT) in
collaboration with over 200 civil society organisations across five regions. The index
evaluates 26 countries on the prevalence of torture and ill-treatment, based on seven
thematic pillars and a methodology drawn from international human rights standards.

The India factsheet, based on data from 2023—24 and authored in partnership with
Tamil Nadu-based People's Watch, paints a grim picture: torture in India is not just
prevalent but systemic, disproportionately affecting Dalits, Adivasis, Muslims,
LGBTQIA+ individuals, and migrant workers. In 2024 alone, the National Human Rights
Commission (NHRC) reported 2,739 custodial deaths, a steep rise from the 2,400 cases
in 2023, according to the report.

The Index flags India, alongside Libya, Honduras, Belarus, Colombia, Turkey, the
Philippines, and Tunisia, as high risk countries for systemic torture and reprisals against
victims and defenders.

Among the stark findings are:

Police brutality and institutional violence continue unchecked, with extrajudicial killings
and unlawful detentions often rewarded through promotions.

Custodial conditions are dire, with over 1,995 deaths reported in judicial custody in 2022
alone—159 were unnatural deaths.

Over 75% of prisoners are under-trial detainees, and prison overcrowding stands at
131.4%.
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UAPA is routinely misused against activists and civilians, enabling arbitrary arrests and
prolonged detentions

Political intent is absent

Despite these figures, India lacks any national legislation specifically criminalising
torture or CIDTP (Cruel, Inhuman or Degrading Treatment or Punishment), and the
country has yet to ratify the United Nations Convention Against Torture (UNCAT) or its
Optional Protocol, the report notes.

“Torture, especially by police and security forces, remains widespread and systemic in
India,” the factsheet states. “Human rights defenders are routinely subject to arbitrary
arrest, preventive detention and torture and ill-treatment, underscoring a culture of
institutional violence and impunity.”

The political commitment to combat torture was rated as “considerable risk,” while all
other pillars, including freedom from torture in detention, ending impunity, victims’ rights,
and civic space, earned a “high risk” score.

The index categorises countries into five risk levels:

very high risk: where systematic torture occurs with virtually no safeguards or
accountability;

high risk: marked by widespread torture, serious legal gaps, and weak implementation
of protections;

considerable risk: where legal frameworks exist but enforcement is inconsistent and
gaps persist;

moderate risk: indicating some progress toward international standards but patchy
implementation; and

low risk: where strong legal safeguards and effective prevention mechanisms are in
place.

In the 2025 edition covering 26 countries, no country was rated as low risk.
Need for legal reforms

In India, legal regression is also noted with the introduction of new laws replacing the
Indian Penal Code (IPC) and Criminal Code of Procedure (CrPC) and the Indian
Evidence Act — the Bharatiya Nyaya Sanhita (BNS), Bharatiya Nagarik Suraksha
Sanhita (BNSS) and Bharatiya Sakshya Bill (BSB). The report notes that while these
laws introduce certain reforms, they also extend police custody durations and continue
to require executive sanction to prosecute public officials.

Impunity, the report highlights, remains deeply entrenched in India due to significant
legal and institutional shortcomings.
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The report also noted that NHRC has faced international censure for lacking
independence.

In March 2025, the Global Alliance of National Human Rights Institutions (GANHRI)
downgraded NHRC from ‘A’ to ‘B’ status, citing police presence in investigations and
failure to address shrinking civic space and persecution of HRDs.

India’s score on transparency was marked “concealed”, due to limited public access to
data on torture, arrests, or prison deaths.

“Victims’ rights remain severely limited,” says the report. “With no comprehensive law
defining torture victims, most survivors lack redress or rehabilitation.”

The report also stated that over 30,000 NGOs have been shut down under Foreign
Contribution (Regulation) Act (FCRA), 2010, and laws like the IT Rules 2021 continue to
throttle civil society.

Despite these trends, the report says that there are some positive developments. In
2020, the Supreme Court ordered deployment of CCTVs in police stations round the
clock, a decision still not fully implemented. Project 39A at NLU Delhi has secured
crucial legal victories for death row prisoners.

Recommendations

However, the report notes that systemic change is lacking. The Global Torture Index
offers a ten-point recommendation to India, starting with ratifying UNCAT, repealing
Armed Forces (Special Powers) Act (AFSPA) and FCRA, enforcing the Supreme Court
judgement, and ensuring that detention conditions comply with the Mandela and
Bangkok Rules.

The Mandela and Bangkok Rules are UN standards that set minimum guidelines for the
treatment of prisoners. While the Mandela Rules apply to all prisoners, the Bangkok
Rules specifically address the needs of women prisoners and offenders.

It also urges the government to stop misuse of UAPA provisions and enact a
comprehensive law to protect human rights defenders.

“The misuse of national security laws, poor detention conditions, and lack of access to
redress leave a majority of India’s torture survivors without justice,” concludes the
report.

The report also rated India’s transparency and access to information as “concealed”,
underscoring the significant challenges faced by civil society in accessing critical data
on torture, custodial deaths, and human rights violations. It noted that “data access
must be guaranteed in every society, both in law and in practice, to ensure State
transparency and accountability.”

It adds that poor availability of official data on public bodies, police protocols, and
detention statistics “reflects the challenges in accessing information within the country”



THE NEWS MINUTE, Online, 27.6.2025

Page No. 0, Size:()cms X ()cms.

and severely limits the ability of organisations and individuals to monitor and address
systemic abuse.

During the launch of the Global Torture Index in Geneva on Tuesday, June 25, Henri
Tiphagne, Executive Director of People’s Watch and member of the Index’s Steering
Committee, delivered a scathing critique of India’s record on custodial torture and
accountability.

“We are the only country with so many human rights institutions, and yet they are not
functioning,” Henri said. “The NHRC has existed for 32 years and has not prosecuted
even one police officer responsible for extrajudicial killings or torture.”

India, he said, must “bow down in shame” for its failure to ratify the UN Convention
Against Torture and for its “zero accountability” in custodial deaths.

Henri also warned of the broader human rights crisis marked by impunity, repression,
and legal targeting of defenders. “Torture is used as a weapon to silence them,” he said,
pointing to cases like that of Khurram Parvez, the Bhima Koregaon accused, and
Adivasi activist Soni Sori. “We are among only two countries in the Index that have not
ratified the UN convention,” he added.



